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 Kuona  Baxusa  ‘Oxrentat.  Pvatic  Linzary
 Rugs  anv  [spin  Museum  Rxcrorrment

 Rures

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY
 SOCIAL  WELFARE

 OF  EDUCATION  AND
 (SHRI  DP.

 YADAVA):  On  behalf  of  Shri  Sidharatha
 Shankar  Ray,  I  beg  to  lay  on  the  Table.

 हैं है

 (2)

 (i)  A  copy  of  the  Khuda  Barkhsh  Orien-
 tal  Public  Library  Rules,  1970  (Hindi
 and  English  versions)  published

 in  Notification  No.  G.  5.  ह.  1695
 in  Gazette  of  India  dated  the  26th
 September,  1970,  under  sub-section  (3)
 of  section  27  of  the  Khuda  Bakhsh
 Oriental  Public  Library  Act,  1969.

 [Placed  in  Library  See  No.  L.T—578/71.}

 (ii)  A  statement  (Hindi  and  English
 versions)  showing  reasons  for  delay  in

 laying  the  above  Notification.  {Placed  ix

 Library  See.  No.  UT-—-579/71.]

 (i)  A  copy  of  the  Indian  Museum
 Recruitment  Rules,  1970  (Hindi  and

 English  versions)  published  in  Notifica-
 tion  No.  G.  5.  ३.  1681  in  Gazette  of
 India  dated  the  19th  September,  1970,
 under  sub-section  (3)  of  the  section  156
 of  the  Indian  Museum  Act,  1910.
 [Placed  in  Library  See.  No.  LT—580/71.]

 (ii)  A,  statement  (Hindi  and  English
 Vernions)  showing  reasons  for  delay  in
 laying  the  above  Notification.  [Placed
 in  Library  See  No  LT—581/71.)

 Notiricatrions  unper  Centra  Excrmses  AND
 Sart  Act,  Cusroms  Acr,  etc.

 THE  MINISTER  OF  STATE  IN  पूल
 MINISTRY  OF  FINANCE  (SHRI  K.  है.
 GANESH)  :  I  beg  to  lay  on  the  Table ~

 (1)  A  copy  of  the  Central  Excise  (Seventh
 Amendment)  Rules,  1971  (Hindi  and
 English  versions)  published  in  Notifica-
 tion  No.  G.S.R.  918  in  Gazette  of
 India  dated  the  Sth  June,  1971,  under
 section  38  of  the  Central  Excises  and
 Salt  Act,  1944.  {Placed  in  Library  See.
 No,  LT-382/71}
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 (2)  A  copy  of  Notification  No,  ७.  a.  R.
 962  (Hindi  and  English  verstons)  pub-
 lished  in  Gazette  of  India  dated  the
 19th  June,  1971,  under  section  159  of

 the  Customs  Act,  1962  together  with
 an  explanatory  memorandum.  (Placed
 in  Library  See.  No.  UT—583/71}.

 (3)  A  copy  each  of  the  following  Notifica-
 tions  (Hindj  and  English  versions)
 issued  uuder  the  Central  Excise  Rules,
 1944  —

 (i)  G.  s.  ३.  774  published  in  Gazette  of
 India  dated  the  2ith  May,  1971  to-

 egether  with  an  explanatory  memoran-
 dum.

 (ii)  6.  Ss.  R.  941  to  6.  5.  ह.  943  publish-
 ed  Gazette  of  India  dated  the  10th  June,
 1971  together  with  an  =  cxplanatoury
 memorandum.

 (Placed  wm  Library.  See  No.  LT—~584/71]

 (4)  A  copy  each  of  the  following  Notifwa-
 tions  under  sub-section  (4)  of  section
 7  of  the  Mysore  Excise  Act,  1965  read
 with  clause  (e)  (iv)  of  the  proclamation
 dated  the  27th  March,  1971,  ised  by
 the  President  in  relation  to  the  State
 of  Mysore  :—

 {i)  The  Mysore  Excise  (Denatured  Spirit
 and  Denatured  Spirituous  Preparations’
 (Amendment)  Rules,  1971,  published
 in  Notificatinn  No.  G.S.R.  36  in

 Mysore  Gazette  dated  the  24th  Feb-
 ruary,  1971.

 (if)  The  Mysore  Excise  (Distillery  and
 Warehouse}  (Second  Amendment:
 Rules,  1971,  published  in  Notification
 No.  G.S.R.  53  in  Mysore  Gazette
 dated  25th  February,  1971.

 (iii)  The  Mysore  Excise  (Denatured
 Spirit  and  Denatured  Sprituous  Prepara-
 tons)  (Second  Amendment)  Rutes,  1971,
 published  in  Notification  No.  G.  5  ्.
 92  in  Mysore  Gazette  dated  the  Ist

 April,  1971.

 [Placed  in  Libsary,  है  लि
 aan

 12.54  hes.
 ASSENT  TO  BILLS

 Secrttary  :  Sir,  Tay oa on  the  Table  follow-

 ing  six  Bills  passed  by  the  Houses  of  Parlia-


